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lUZI hn. 

STATEMENT ON REPLIES TO 
MATTERS RAlSED BY HON. 
MEMBERS ON RAILWAY BUDGET 
DISCUSSlON 

The M1niBter of BaI1W&11 (Shri S. 
K. Patil): In the course of the discUl-
.ions \)n the Railway Budget earUer 
tItis year, J had said that I would try 
to send replies to hon'ble Members in 
respects of matters raised by them 
wbich were not covered by my own 
replies on the floor of the House. 

The suggestions mode by hon'ble 
Members have been most useful to the 
railway administrations and have been, 
and are being, implemented to the ex-
tent practicable. Even general ob-
5ervati'ons when' no specifi(' reply is 
caBed for. have been taken note of 
and are being kept in view by the 
u h i ie~ ronccrnrd. 

In a.ccordance with the practice 
followed las.t year, I have now ar-
ranged for three c i~  of a conS()li-
dated set 'Of replies so far finalised, 
to be placed in the Library of Par-
liament for perusal of 'all hon'ble 
Membe .. interested. 

13.U iiI'S. 

RE: DE-SCHEDULING OF CER-
TAIN CASTES AND TRIBES 

Sbri S. M. Banerjee (Kanpur): 
Sir, may I have your permissiOn 10 
raise a matter. Generally, the pra-
ctice i. that when the Lok Sabha 
• ession i8 'On, all important decisions 
of Government, wbateTer they take, 
are generally announced in the Lok 
SIIbha. Even If they want to take 
any decision which involves a general 
principle, naturally, the Lok Sabha 
Members are consulted. I may invite 
your kind attention '\0 the neWs Item 
today in the Stote ...... n where 1t 
said ... "  . 

Mr. Speaker: What is it that SbN 
Banerjee is raising? 

Shri S. M. Baner,iee: I am submH-
ting ahUut this new. item .... 

Mr. Speaker: Has he asked tor 
permissiOn for such a statement? 

Shri S. M. BaDerjee: I riae on a 
point of order. 

Mr. Speaker: Under what rule? 

Shrl S. M. Banerjee: I do n!;lt 
haVe the book here. The rule mq 
be applicable tomorrow. Tuday It 
may be ali'Owed. It is a very im-
porlant matter. 

Mr. Speaker: He might consult the 
book first. 

8hri S. M. Banerjee: I rise on a 
point of order. Is it open to the 
Minister Or to the Government t'o 

take a decisi'on of general importance 
without an.'1ouncing the same in the 
House? As an illustration, I want ,a 
mention this: 

"The Union Government I. 
understoud to have decided to 
gradually de-schedule tnose 
castes and tribes whose general 
condition has improved 8S a re-
sult of Government and other 
measures. 

h~ decision hal' been taken 
in the light of the recommenda-
tions of the Advisory Committee 
headed by the Law Secretary. 
Shri B. N. Lokur. which was 
constituted sometime ago til eX-
amine the question of rev!BJon 
of the lists of schedull'd eBst .. 
and tribes. U 

Here, in this House, whenever we 
have raised this question, we have 
been told that the matter is under 
consideration--not 'Only of scheduled 
castes but also of backward cIa-. 
I hBve received a letler from the 
Home Ministry, from the Depart-
ment of Social Security, \hat 11\_ 
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contents of my letter may be kept 
in view while finalising this matter. 
J want to know whether Govern-
ment have taken a decision to re-
""heduJ. some of the categori"" like 
dhobis. 

14y submission is that they .hOlLd 
make .ome announcement in the 
House. What they have done is 
very improper. That is why I tallied 
the Calling Attention Notice. Let 
the Home Minster make a statement 
on this. It is going to atrect the 
.:heduJed caste. in ceneral. 

Shrj Pr\ya Gupta (Katihar): 
have also written to the Prime 
Minister about West Bengal. ..... 

Mr. Speaker: shall remind Mr. 
Banerjee tha I he has raised the 
point which could not be raised at 
all. He had given me a Calling 
Attention Notice. 

Shri S. M. Banerjee: Not Calling 
Attention Notice, Sir. May J draw 
your attention to the ruling .... 

Mr. S .... aker: Pl,·a.e listen to me. 

Shrj S. M. _ •• jlM!: You have 
.aid that there i. no occasion. Whe .. 
i. the ""caBion, SirT Something hus 
come out in the ne_papers. Govern-
ment have taken a poaition behind 
t.he scene. Am I not entitled to 
raise this? 

Mr. S-'<er: When did I give that 
deci&on? 

ShrI S. M. Banerjee: On many oc-
casions. 

Mr. Speaker: Not at aU ... 

Shrl Natll Pal <Rajapur): It is being 
misunderstood. 

The ru.Jing was not in the form in 
WIlich he i. tryinc to submit It. You 
have emphasized the desirability 
that if the matters in which Parlia-
ment I. intere.ted and I. direc:tly 
........ med are decided by the Govem-

ment, the announcement eg~ 

the chance in ptllley should ftrst be 
laid on the floor of the Ho ... e and not 
be leaked out. The deairablJity 01: 
this was repeatedly emphasized by 
you. 

Mr. S-,<er: I have said 80 mUO' 
tim.. that it does not COIIIItitute a 
breach 'Of privilege. The word 'desi-
rability' is there. Yesterday the lI4inla-
ter made a detailed statement that 
they were going to revise the list. 

Sbri Nath Pal: His contention Is 
that il ha. been. 

Mr, Speaker: Supposing the Gov-
ernment has done it. 

Shri SODavane (Pundharpur): The 
information that has been given b,. 
Mr. Banerjee is not c ~c  A Com-
mittee was sct up under Shri Lokur 
to find out whether any such castes 
Or tribe. could he elim'nated from 
the lists of scheduled (.I,tes and tri-
bes. That report is <"Om,>lete and has 
been submitted to the Government. 
There is Jot of di c n n ~n  and so 
the Members of Parliament from sche-
duled castes and tribes have been 
called by the h'on. Minister tomorrow 
for a meeting to consider those sug-
gestions contained in the report. 
Therefore, no decIsion to remove an,. 
casle or tribe from the list has been 
taken by the G'Overnment. But that 
report contains sOme .(!Commenda-
tions which are being conaldered 
along with other thing.. (1ntnrup-
tiona). 

Mr. Speaker: Order, order. Mr. 
Banerjee should contain hllNell. I 
had disanowed hi. notice and he hal 
rai.ed the .ame subject In a dill'erent 
manner; he has broucht out the lame 
thing whIch he ought not to ha"", 
done. 

Shri S. M. 1IaaeI'J .... : No, Sir. PIe ...... 
listen to me. 

Mr. 8puker: He hod .."t me the 
notice and J disallowed thia . 
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[Mr. Speaker 1 
Now, on the second point whether 

a decisi'on has been taken by the Gov-
ernment, the han. member says that 
the Members from scheduled cast,,. 
and tribes have been called tor a 
meeting. 

Shri S. M. Banerj .... : He i. not • 
Government member. 

Mr. Speaker: I am not going to 
allow him. 

Slhrl S. M. Baner,l .... : I want your 
ruling on this. 

Mr. Speaker: My ruling is that the 
hon. member .hould resume his seat. 

8hri S. M. Baner.lee: Ple •• e Ii.lten 
to me, Sir. It I. a very serltlua matter. 

Mr. Speaker: He will sit down now. 

8hri S. M. Banerjee: Such an im-
portant matter .... 

Mr. Speaker: He i. Dbstructing me 
now. I am telling him to resume hla 
.eat. 

Shrt S. M. &aner,lee: Kindly liJIten 
to me, Sir. 

Mr. Speaker: He is interrupting the 
proceedings. 

Shri S. M. Banerjee: All the sche· 
duled caste people are agitated over 
this. 

Mr. Speaker: I am not allowing 
this. Will he sit down 'or not? Mr. 
D. C. Sharma. 

Shri S. M. Banerjee: He is not the 
Minister. 

Mr. Speaker: Now I will ask him 
10 go out. Independently of that, 
whether he is Minister or not. will he 
go out? He cannot argue. 

Shrl S. M. 8aDerjee: I am goin' 
out. 

13.19 hro. 
UNION DUTIES OF EXCISE (DIS-

TRIBUTION) AMENDMENT BILL, 
ADDITIONAL DUTIES OF EXCI!m 
(GOODS OF SPECIAL IMPOll-

TANCE) AMENDMENT BILL AND 
ESTATE DUTY (DISTRIBUTIO") 

AMENDMENT BILL--<:ontd. 

Mr. Speaker: The House will now 
take up further consideration of tile 
following three motions: 

"That the Bill further to amend 
the Union Duties of Excise (DiII-
tribution) Act 1962 be taken inlo 
C'Onsideration; 

That the Bill further to amend 
the Additional Duties of Extise 
(Goods of Special Importance) 
Act 1957 be taken into considera-
tion; and 
That the Bill turther to amend 

the Estate Duty (Distribution) 
Act 1962 be taken into CODOide-
ration." 
Shri D. C. Sharma will continue hie 

lpeech. 
Shri D. C. SIIanDa: (Gurdaspur): I 

submitted veroy respectfuUy yesterday 
that the way in which the Commis-
sion was appointed by the Govel'll-
ment of India, by the various MlniI-
tries wtder the Government of India. 
was veroy very arbitraroy. MosUy th..-
pc<ople are appointed who are out 
of touch with the sentiments at u. 
people, with the feelings of the people 
and with the urge. ot the people. Re-
ferring to the Fourth Finance Com-
mission 1 waS saying that the Finance 
Commission had no knowledge of U .. 
stresses and strains under which some 
of the States in India were workins. 
They have given a formula to deci" 
this thing which is, more or less, rigid 
and inflexible. If such formulae arlt 
to be evolved, We could have don. it 
without incurring the expenditure oa 
this Finance Commission. A compu-
ler could have done this. A f ... 
Members at Parliament could haY8 
done this. This could have been do.-
also bY aome oII\ce.. ot Ihe Minis-
troy. ~ I said yesterday. the ve..,.. 


